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Anil Kumar Singh
vs.

Union of India

Present s Petitioner in person.

Shri P. P. Khurana, counsel for respondents.

The petitioner appeared in person and submited

that the judgment of the Tribunal has since been

complied with and that, therefore, there is no need

for persuing these proceedings. These proceedings are

accordingly dropped.

( B. N. Dhoundiyal )
Member (A)

( v. S. Maiimath )
Chai rman
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